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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PROOCEEDINGS OF THE COUNOCIL OF THE GOVERNOR GENERAL OF INDIA,
ABSEMBLED FOR THE PURPOBEB OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN OOUNOILS8 AQOTS, 1861 TO
1009 (24 & 38 VICT,, c. 67, 563 & 56 VIOT., c. 14, ANDO BDW. VII, o. 4).

The Cowncil met at Govorumont Ilouse, Calcutta, on Friday, tho 23rd
Yebruary 1013.
PRrEsENT ¢

His Exoelloncy BaroN HArpINGE OF PENSHURST, P.0., G.0.B., G.0.M.G,, G.0.V.0.,
G.M.8.I,, G.ALLE.,, Viooroy and Govornor Gonoral of India, presidsag,

and 58 Mombors, of whom 51 wore Additional Members,

OATIH OF OFFICE.

o The Hon'ble Mr. Wheeler mads the preseribed oath of allegiance to the
rown. :

DEATIT O)F SIN JOON JENXKINS.

His Excellency the President : “Since the last oconsion on which tho
Council met in this place, and while tho hearts of all wero still beating
with tho joy and enthusiasin ereated by tho visit of Their Imperial Majosties to
Calcutta, a sudden reminder reached ws of tho inoxorable character of the laws
of nature, and death unoxpectedly deprived Indin and tho Govornment of India
of one of tbeir most \'nhw({ and trusted servants. It was only two days bofore
Their Impecrial Majestics left Caleutia for Bombay that Sir John Jenkins was

resent at the meceting of my Exceutive Council, appavently in tho best of
Keu.lth, and yet a week Jater hre hiul hreathed his last. ’l‘Lcru aro probably many
here who knew Sir John Jonkins much longor than I know him; somo who
cven knew him betters Bul all T ean say is that no one possibly liked and res-
pected him moro than I did. Cowbined with a magnificent brain and a forceful
character, he had great kinduness and sympathy of heart—qualities which
endearcd him to all those who kuew and understood him.  Potty jealousy and
meanncss had no place in his chavacler, and it might bo snid of Lim, as ‘was
written by Pope of an cmiicut Englishs tafcomann :—-

¢ Statesman, yet friend to truth of soul sincerc,

In retion faithful and in hanour clear ;
Who broko na prvanise ail #erved no private end.’

(83)



84 DEATII OF SIR JONN JENNINS; LLRAR REVENUES ;
: QUESTIONS AND _JNSTFIIRS.

[Lhe President ; Sir Guy Flectwood Tilson ; Babu  [23nd FEBRUARY 1012.]
Dhupendranath Basu ; Sir Harconrt Buller.)

“ Aftor more than thivty years spent in the Presidency of Bomnbay, during
which period ho oceupiod some of the highest posts held ‘e; Civilians, he was
appointed Momber for the Home Departinent of the Viceroy’s Exocutive
Clouncil. In that capacity I am able to bear tostimony to his Imperial patriotism,
10 his high senso of loyalty to his colleagues and friends, to his conciliatory attitnde
in all matters conneoted with the Homo Department, his invariable desive to sot
wrong right, and his constant wish to forget and to obliterato the memory of all
that during tho last few years is hest forgotten. Quite recently the Socrotary
of Btate had appointed himn Member of his Council in London, and great as I felt
his Joss would be to in¢c and to the Government of India, I gladly welcomed the
appointment of Sir John Jenkins to London, as T fully realized that in the
ever-changing conditions of this grent Empire his presence and advice would
always be in harmony with the legitimate sentiments and aspirations of the

ple of Indin. - Just as his prospects of happiness and usefulness to India and
o hnglnnd woero brightest, death has claimed him, and although it is not for
any of us to question the™will of Providence, we may, with reason, give cxpros-
sion to our profound regret at the loss we have all sustained.  To me personally
he was o most loyal amf devoted colleague and friend, whose experience and
knowledge of India and her people were ns cxtensive as they were priceless.
To India, in my opinion, his loss is irreparable. To Lady Jenkinst and her
family we all, I am sure, pour oul our deep and heartfelt sympathy in their
bereavemont. Mny she find comfort and consolation in her sore distress, and
may the soul of our late collengue and fricnd rest in peace.”

BERAR REVENUES.

The Hon'ble Sir Guy Fleetwood Wilson laid on tho table a statoment*
showing by Major Hoads tho Provincial share of Revenue carned in  Berar for
the years 1904-06 to 1909-10, which was promised in his reply given to the

uestion put by the Hon'ble Rao Bahadur R. N. Mudholkar "at the meeting of
the Logislative Council held on the 16th September 1911,

QUESTIONS AND ANSWERS,

] .
The Hon’ble Babu Bhupendranath Basu asked :—
«Will the Goveramont be pleased to state—
(1) The number of appointments in British India in the Indian Educa-
tional Service.
(2) How many of these are lheld by Europeans and Low many by
" Indians?
(3) How jmany appointments of Buropeans have been altogether made
: in this gorvico since its creation in the ycar 1806 and how many
of Iudians P .
(4) How many offioers serving in the Provincial Educational Serviee
have been promoted to 1he Indian Educational Service sines the
yecar 1897 ¥V

The Hon’ble Sit_"l-larcourt Butler replied :——
“(1) The éumljcr of appointments is 211.
(2) The number of Buropeans is 208 and ilhie number of Indians iy 3.

(8) The x.smmb'c'r of FBuropeans nppointed sinco 1896 is 210 and the
_ numbei of Indians appointed since 18906 is 2, i
- () Si\nce.!lﬁg?; pi_lly two memboers of the Provincial Educational Scrvicé
haye héen’'promotéd 1o the Irdian Educational Service.” C
o * Pida Appendix Ne. 1. ’ T

oY



QUESHTTIONS ANIT) ANSIHERS: SCSPENSION OF RULE; 86
INCOULET oY
[28np Frervany:-1M2.]  [Babu  Bhupendrawath  Dasw ;  Sir Harcourt
Butler; Sir  Reginald Craddock ; Sir Guy
Lleetiwood TFilson ; the President ; Mr. Dada-
bhoy.]

The Hon’ble Babu Bhupendranath Basu: ¢ As regards tho two mem-
bers promotod, may T ask which of ihem are Indians and which Europeans 2"

The Hon'ble Sir Harcourt Butler : * Both were Furopeans.”

-

The Hon'ble Babu Bhupendranath Basu askod :—

*“ ITas the attention of.Government heen drawn to the report of the pro-
ceedings of a meeting of tho District Bomidl of Dacea appearing in the Daccu
Herald of the 16th January 1912, regarding the presentation of an address of
welcome to His Excelleney the Viecroy on his visit to Dacea ?P '

* Is it truo that the Civil Surgeon obscrved at the mecting that the Royal
boons were not to he regavded as hoous but as n ¢oniroversial matter, and
further that as Iis Majosty did not go to Dacea there ought not to be any
mention of his visit in the addvess to His Excelleney *

“ Does the Government intend to take any nolice of the incidont ¢

The Hon’ble Sir Reginald Craddock roplied :—

“ The Government of India have scen tho report in the Dacca erald to
whioh reference is made, and have asecerinined that it was not an accurate
account of what oceurred at the mecting, and that the Civil Burgeonm did not
use the words attributed to him.

“The Government of Indin do wot intend to take any notice of the
incident."

The Hon'ble Babu Bhupendranath Basu nsked :——

(@) Has tho attontion of the Governmoent of India heen drawn to an
article in the Pioneer referred to hy Mr. Montagu in his specch in the House of
Commons on 26th July 1011 *

“(b) Will the Government he pleased to state what steps they havo oither
tnken or propose to take in the matter *

The Hon'ble Sir Reginald Craddock replicd :—

“ The Hon'ble Membor is appavently reforring to n letter—not to an articlo
—which appeared in the Pioneer of the 26th June 1911. The Government of
Iﬂ;ﬂlia have’seen the lettor in question hut do not intend to take any action in
the matter.”

SUSPENSBION OF RULE.

The Hon’ble Sir Guy Fleetwood Wilson asked ITis Excellency to suspend
rule 10 of tho rules for the discussion ol mattors of genoral public interest,
in order to admit of the discussion of the Hon’bhle My, Dadabhoy’s Resolution
before tho legislative bhusiness,

The President dcclared (he rule suspended.

INCOME-TAX.
The Hon’ble Mr. Dadabhoy: ‘ My Lord, I beg to move that—

This Couneil recommends to the Gavernov General in Counsil that, in view of tho present
increased cost of livinyg, the minimum «l incomo assessable to the income-tax be raised to
Re. 1,600 a yenr.

“ The Resolution conlains my reason in  hrief for moving it. The
cost of living has lately increascd, and on that ground I appeal to Government



86 INCOUE-TAAX.
[r. Dadabhioy.) [238x1 Frunvany 1912.]

to raise tho limit of exemption to Its. 1,600 & year. Mo remove all doubts on
the subject and to establish the neeessity of the remission, I will further down
onter moro fully into the facts connected with the increaso. I must also
salisfy Hon'ble Members that the adoption of the Resolution will not scriously
nifect the financial position ol Government.

“The income-lax, though not fuvoured in many ocountrics in urope and
America, has been familiar 1n India, for, with temporary spells of suspension,
it has been in existence in one form or another for half-a-century. Tho extra-
ordinary strnin consequent upon the Mutiny and the assumption of dircct
government by the Crown aceentuatod the financial necessity of Government
which disturbed its financial operations for a series of years, while the com-
morcial and industrial activity following iu the wake of tho teansfer of the
administration with tho rosultant accession of income pointed {o the source
from which to raiso the additional rovenuc necessary to put the finances in
order. Thus it was that in 1860 the first incomo-tax was imposed, to be
abolished n few years later by Sir Charles Trevelyan. Afler only one year of
surplus following the repeal, the Right Hon’ble Mr. Masscy revived the tax
as ¢ liccnse-tax in 1567, and couverted this into n cortificate-tax in 18568,
In 1869 nccessity forced the hands of Sir Richard Temple, and a general
" incomo-iax was imposed which was repealed oarly in the seventies. Theu, in
1880, the tax was revived, and, wit]h a slight modilieation in the limit of

-exemption in 1903, it has been in oxistence cver sinco. There are two out-
standing facts in this history —that during the ficst years the tax was unpopu-

. lar, and there was a tendency to tamper with it on overy occasion of temporary
E:gsgerity; and, further, that it ]I;as now rececived the sanction of time and

: ocome a permancnt fenture of our fiscal nrrangement. But it bohoves us
to make it as equitable in its oporation as possible. The Resolution before the
Council has heen brought forward with the object of making the tax more
equitable in one direction. The exemption is founded upon the just principle
that the amount required for the necossaries of life should not be taxed, This
amount must necessarily bo a changing .quantity. It varies with the cost of
living, and any increase in that cost must per se he ground for greater liboral-
ity in this matter of exemption.

¢« My Lord, the assessable minimum of Rs. 500 was fixed so far back as 1869,
It may have been sufficient and equitablo at that time. But a fow decades
after it became apparent that that minimum would have to be raised for *the
relief of .......o.oeiin, tho struggling members of the middle class,’ and the
state’ of tho finance in 1903 enabled Lord Curzon to romit the tax upon all
incomes below Rs. 1,000. I do not think Government at that timo was
convinced that the bighest limit of exemption wasreached. The circumstances
point to a different conclusion. In 1904, l.ord Curzon referred to the remission
of taxation allowed the previous year in termns which warrant the inference
that Government contemplated a still largor remission in the incomo-tax also :

¢ Liast year wo gave to India the first remission of taxation «he bad enjoyed for twenty

renrs.  We sacrified thereby nbout. £1,400,000 annually in respect of the salt-tax and the

income-tax; but we gave to tho people what in my judgment was their due, and we so
arranged onr romissions as to bring relief as far as possible to those elnssos that best deserved
it. . If vur resources continuo to expand, I shoull like {o look forward to aday when we may
procecd even further?

“But, my Lord, I do not seek to justify the Resolution by any promise
of Government. I take my stand upon a higher ground. I submit that the
justice of the case demands that a higher limit of c¢xemption should be fixed.

. “Tho struggling mombers of the middle class’ for whom Lord Curzon’s Govern-
ment ovinced such concern deserve sympathetic trealment, and since 1903 tho
cost of living has inerensed to such an extent that n reconsideration of the
limit of oxemption would bo an act of barve justice. On Septomber 15th last
the Statesman observed :

“In Indig............the tux (incomo-tax) vemains to this day in tho crudestand least
scientifie form of which it is capable. Here, it is essentially a poor man’s tax.’

“Tor the purposos of tho Resolution an claborate discussion of tho features
-of the Indian tax, which distinguish it (rom the Buoglish income-tax and
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mwake it less equilable is not needed, although later on 1 shall have to mention
somo of thom. The points now before the Council avo, whether, apart from
coutlroversial questions, the cost of living has increased sinco 1903, nnd whother
the increase justifies a further remission ?

¢ Now, my Lord, it is n notorions Iact that pricos had shewn an upward
tendency sinco 1903 until thoy reached o point in 1007 and 1908 which forced
the attention of Government by its scriousness. In reply to a question in
Council in 1908 by my friend the Hon'ble 8ivr Gangadhar Chifnaviy, Govera-
mont stated that tﬁc subject of high prices was under consid€ration. In 1909,
Illpl Hon'ble Finance Minister, in rveply to my question on the subject,
said .

*The Government fully recognise the high impwtiee of the rise in prices, and it is
engaging the most careful attention.”

“In 1910 I followed up the matter, and Governmont, although not
appointing tho desired Commission of Inquiry, doputed a high officer to collect
facts relating to -the abnovmal rise in prices. The investigation is now beinyg
made. But the information so far availablo is suflicient to cstablish the
existence and the permanent nature of the risc and the consequentinl distress
to men of meodest means,

“ In the Parliamentiary Blue Book on tho Moral and Ilaterial Progress
and Condition of India during 1909-10 it is pointed out :

 The rire in the prices of commalitios in India during rocent yenrs has breen the subjeet
of much discussion ............ e Where wage rates are more or Ioss customary, or where in-
comes are more or less fixed as in the case of prusioners, public and private employés, and  the
Jrofessional classes, the increasnd cost of living i u serious matter.’

“ This rise is all-round, and nlmost ovory commaodity is doarer to-day than
it was a fow years back. ‘Lhe following oxtract from the official tuble of prices
of 11 articles imported, 25 articles consumed in India or exported, and
food-grains proves the gravity of the situation :

Year, .\'luulrgn}r}lmtiokl N uln'bc‘f'“gl:';rl icles :Number :;:l ;:ul-grnln
imported. ronsumed or exported. ' {retail prices).

SO
1873 . |’ 10} I i 100
1008 . . . . . . i B8 103 I 126
1904 o 03 1 | "7
1903 0 ) e F 7
1908 105 E T || 170
1907 . . 1 . 13 160
1008 . ' N . 1 17 151 | 241
1909 . S . . ¥ 1] . PEY I : 105

“ The alarming feature ot the variations shewn here is that, while the
appreciation in valuos is general, the riso in the prices of fuod-grains is the
heaviest, the seale in 1809 heing nearly 35 per cent. higher than that of 1903.
And this notwithstanding the decline in 1009, causcd by meteorological and
agricultural conditions which can only he regarded as exceptional, as will
appear from the following official account in Prices and TFayces in Indiu, 1011 3

“The wheat crop of 1909 shewed an advance on the previousyear............ .."The mousoon
was oxceptionally favourabls, and there wasa considerable incrause in the fotal vutturn of the
staple crops.  There was o phenomonal rice erop in Burma and the two Bengals, the extended
cultivation in the latter having been stimulated by low prices of jule  A¥ o result thero was
nganerll decline in prices in JU0Y.  The timely and  well-distributed winter raing brought
fino crops Lo harvestin the spring of 1010. The wonsaon of that year was on the wholo
favourable nnd the erops good. Drices continued to fall ; but in the eare of rice a strong
dumand from Chins operated to Rrep the rates at the level of the previous year, partienlarly
in Burma.”



§8 INCONME-TAX.
{35, Dadabloy.) [23xn Frprvany 1012,

" Whatever the explanation, the hroad fact reinains that the lovel of prices,
cspecially of food-graing, in 1910 was much higher than that of 1903. In 1911
there was not much of an improvement in the situation, slight loeal variations
not being taken into account. An examinntion of tho history of prices in India
sinco 1801 reveals the faets that, through one eause or another, there has becn
u steady enhancement, and that high prices are more or less a normnl feature
of modern conditions, In Prices and Wages in India (1911) tho observations
about tho rise in prices during the quinquenniums 1886-00 and 1891-95 are
instructivo :

€Tt is difticult to find adequate roasons for tho great riso in prices which took plave during
there five yenrs, for the 1889 famine in Ganjam (accompanied Ly distress in Ovissarand scareity
in Bihar) was only of loeal importance and priees liul alvendy reached their highest point in
1888, Tho export trade in food-graing wag not lurger than the proceding quinquennium.

* The high prices 1uling during 1880-90 wero still further nised in 1801-92 by pro-
longed _drought, caunsing scarcily and distress in Madrag, Bombay, the Dekkban, Behar and
Upper Burma. A strong Indian demand for rico was coupled with latge exports, and at the
samo timo there wns an unprecedented exportation of wheat owing to {ho failure of crops
in Europe, 8o thut Indinn prices rose ulmoat to famino lovels. With better sensons prices
foll, but thelowest point reached in 1801-06 was atill above the average level of the previows
yuinquenninm.”

“The italics arc mine. The facts noted during the deeade indicafo the line
which priees usually follow, at least in Indin. They clude scientific caloulations,
and when once there is abnormal inflation, the lowest point rcachod at the subse-
quent tubtidence is gencrnlly higher than the average preceding the risc,

ncreascd facilities Loth within the country and without prevent any appreci-
ablo deeline, and there is a strong tendency towards equalisation in values all
the world over. The figures of the years 1003-1909 shiew *that the riso wns not
spasmodic, but was sleady, and indications are not abeent that prices will
swing round the high level of 1809. At least the hopo of a reversion to the
level of 1008, high though it was, has not any sound basis in the facts disclosed
by the history of the past fifty yenrs. The Government of India, while admit-
ting the risc in prices, is ovidently unable to come to a definite conclusion about
its permancnt naturc, and is waiting to be assured on the point by departmental
investigation. But the belief that it is to somo oxtent due to, what tho
Finance Minister describes as, ‘ world factors’, should dispel any lurking
suspicion that it is only temporary, and not permancnt. .‘World factors ' do
not exert their causal influence only for a period, and will not disappear from
the Indian cconomio situation unless we are going to live in utter scolusion from
the world, of which there is procious little chance. Inatleast one Government
publication it is admitted that ¢ the riso must to tomc degree be permanent. '
The following description of the economic conditions in The Administration of
Bengal under Sir Andrew I'raser, K.C.S.1, willbe accepted by the public as
correct in regard to the wholo of Indin :

* This exfrnordinary rise in the prices of food-grnins has not heen confined to this Province
and cunnot be aecribed to any single cause.  Prices have risen all over India ; and the rapidity
of the rire has nitmcted attention in other Provinces ns well as in Benpul. 1t is obvivus that

*with the present facilitien of intercémmunieation between all parts of the country, a gencral

riso of prices in other I'rovinces must inevitahly lead to a corresponding rise in the Province

. . Modern conditions, in fact, tend more and more to form a world-wide market ,..

to exgose the grain markets of this country to internntionnl influence ; and this phase of the

econonic development of the country bas no doubt lurgely contributed to o general riso in {he

prices of focd-grains. These considerations, moreover, seem to lend to the conclusion that the
riee must to some degree be permanent.’

“ My Lord, whether this rise in %:ricca is partially beneficial to the agri-
culturist or not, is another mafter; but that it has increased the cost of living
admits of littlo' doubt. Ttis no cownfort to the poorer middlo classos even
if it is .proved that woges have also increased in the same proportion ; but the
extent of the increase is not frec fromn Coult. The statistics to far published
have rot, accerding: to the noto in the Blue Book, been collected cither with
carc or scicntific accuracy and discrimination. They provide thercfore an
intccure tasis'fcr gencialisation. T 1011 only a regular wage census was
urderinken, but 1hé results are not Eefore the public yet. Reports from' all
tle Trovircial Goverrmwents bave not reached {he Government of India.
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But the assumption that wages have incroased proportionately will add foree
to the caso of the poorer middle classes.  Wage-earning classes do not pay the
incomo-tax ; any amelioration in their condition loaves the gquastion of tho
limit of exomption unaffected. The fact that wages of domestic lshour have
increased simultancously with the vecent enhancement in prices only adds to
the diffienltics of the hwnble bhadralog, whether in reeeipt of u lean annuity,
amodest pay or pension, or i precavions income from trado or profession.
‘The two oauses combined make the cost of living far move burdensome in lhis
case. And it is for the relicf of this class of men that I phead for the Jimit
of exemption to he raised to Rs. 1,500. Tt cannot be that the purchasing
*mwm' of the rupee having gone down considerably, even a small tax on
ncomes ranging from Its. 1,000 to Rs. 1,500 is not felt by the country, Dy
information 13 that it ¢ felt by the assessees. The contvary supposition is
opposed to human probabilities. Tho teuth is, if the gricvancy is not xo
articulate, it is nonc the less real.

“ My Lord, the Indian income-tax iz assessed upon prineciples dilterent
to those underlying thetax in the United Kingdom aud Germany, and makes
it more oncrous to the rospectable poor. In the [ormer country, not only is
a cortain income exempted from assessment, hut ahatément ascordine {o the
schedulod rates is allowed from cven larger incom:s, on the principle laid
down with scientifio precision by Mill :

“that incomes above the limit hould be faxed only in proportion to the surplus Ly
which they exceed the limit.’

“£160 being the limit of exemption in England, abatemont of £160, £150,
£120 and £70 is allowed from incomes of £160 —£ 100, £L00— €500, £5300—
£600 and £600—£700, respectively.  In case of joint income ol hushand and
wife below £500, the wife can claim exemption for her income from her
separate husiness ; in caso of imcomes under £500, an abatement of £10 ix
allowed for each child under 18 years 6ld. In the Tederal State of Prussia too,
according to Diplomatic and Consular Lleport No. 4626 of 1911, deductions are
allowed for dependants and childven from all incomes below 6,600 marks
or Rs. 4,875, one mark Dbeing cqual to 1s. or as. 12, Such abatements are
foreign to tho Indian procedure. The rales, ngain, are fixed on more equitable
rinciples in England. Distincetion is made hetween ¢ earned ' and * uncarned *
incomes. Prussin maintains an claborate table of graduated rates upon incomons
ranging from 900 marks to 10,600 marks or from Rs. (75 o R« 7,875, 1n
the nssessment of incomes under 12,500 marks or Is, 9,375,

“thereis . . a proviso that . . emsideration may ha taken lor any spocial eire
enmstances shich may have an nnfavonrable efteet on the tax-puying capavity of the person
to he nescased.’

“ Austria-Hungary and Japan follow the Prussinn method ol assessing
incomes on a graduated scale of rates. In Japan the rafes also vary accord-
ing to the nature of the assessable income, three different schedules heing
maintained. '

“ ALy Lord, T mention {hese facts with the object of inviting the attention
of Government to some of the havsh featuves of the Indian tax, and of impress-
ing upon Hon’ble Members the desivability of making ils administration Jess
oppressive to the bulk of the peaple.  Tho suggested larger exoemption will at
least afford relief inone way. Should appeal to precedent he neeessary, the
English practice will provide an inspiving example.  The Jimit of exeiuption
in Bngland is, as pointed out above, £160 or Re 2,000 o yvear.  In Prassia
the assessable minimum is nominally 900 marks or Ky, 675, but, by reason of
the -deductions allowed and the concessions in assessment made in spocial
ciroumstances, in practice it works out to a much higher figuee,  Morcover the
tax upon incomes below Ns. 1,011 (3,350 mavks) is very light.  Xor wn incomne
of 2,100 marks or Rs. 1,575 the Prassian tax is 31s. or Rs. 23 .4-0, whereas the
Indian tax is Re. 35. The exemption under the Indian Income-tax Act of
1908, it is truo, is apparently more libernl than that of Prussia, hat (he
différent conditions make a rair comparison impossible.

" My Lovd, the acceptance by Government of the sugeestion coninined
in the Resolution will involve aluss of about 30 lakhs of rupees ina annnal
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revenue, 29} Iakhs boing the amount of total collection in 1909-1910 upon
¢ incomes exceeding Rs, 1,000 but less than Rs. 1,500.' Making allowance
for normal eximnsion in tho revenue, 80 lakhs of rupeos would- approximately
ropresent the highest revenue colleotion from this source. The adoption of the
Resolution would neoessitate thosurrender of this annual income. Now the-
qnestion is, can the loss be faced at present without detriment to public
interests ? There arc insistont calls upon the Exchequor for more adequate:

novision for primary education and the improvement of sanitation which must

e met.  The extinetion of a productive sonrco of revonue in the abandonment
of tho cultivation of, and trade in, opium also looms ahead. The question
therefore arises, con the suggestion ho reccived with equanimity, or cven be
reasonahly made ?

“ My Lord, I yicld to none in my cnthusiasm for mass cducation and sani-
tary improvement, and I would be sorry if the grants on these heads are not
liberal and expansive. But my onthusiasm in the causo of education and
sanitation does neither blind mo to tho other needs of the country, nor prevent
me from advoocating the causoe of a deserving class of our fellow-subjects. If
justice demands that relief should be given to 1he middle olass by the remis-
sion of a tax, bo it ovor s0 small, I would certainly request Government 1o
afford it. That tho remission for which I now move Govornwment is necessnry to-.
meet the justice of the case, the statements of fnots mado, and the arguments ad-
vanced, above will have made clear to tho Hon'hblo Mombers. That the tax upon
small incomes is not inconsiderable, will also have appeared to the Council in the
light of the practicos of other countrics. Apart therefore from the financial
results of the measuro I recommend, on its merits, it deserves sympathetic consi-
deration at the bands of Government. I have also o lively faith tB::t the raising
of the limit of exemption will not scriously disturh the ostimates of Govern-

" ment. This year tho public revenuo has far outstepped our caleulations. The
Railways alone have yiolded us a large incomo. The opium revenue also is hetter
by two crores of rupees. The net result of the year's operations, it mnay be con-
ﬂdentlly predicted, will be that, notwithstanding oxtraordinary expenditure, the
annual budgot will shew a large swrplus. And lﬁe retrenchments in expenditure
which the Hon’ble Bir Guy Fleetwood Wilson has so thoughtfully and coura-
geously onforced, and for which the country is so decply grateful to him, ensure
to tho public finances a'permanent relief. Efforts are being made even to main-
tain tho Army more cconomically. Tho proposed alterations in the organisation
and administration of the troops, both British and Indian, which will shortly
be scrutinised by a Commission. presided over by Field-Marshal Sir W. G.
Nicholson, are expected to effect large cconomies of a permancnt nature.
Surely, in view of this actual and prospective conscrvation of resources, the
remission of tax suggested is not” of so appalling a character as to disablo
Government and to necessitate a proportionate curtailment of its grants for
cducation and sanitation. It is also by no menns certain that the retention
of the income-tax wupon incomes cxceeding Rs. 1,000 but less than
Rs. 1,600 o year will imoreasc thoso grants. The revonue will not
be earmarked for the support of education and the improvement of
sanitation. Our anxiety for education and sanitation need not therefore inter-
fere with our votes on the Resolution now hefore the Flon'ble Members. The fall.
in the revenue, consequent upon the remission, may not after all be so much
as 80 lakhs of rupces.  Normal expansion in the revenuo from the income-
tax must, in the ordinary courso, to some extent at least, recoup the loss. In
the ussessmont of the income-tax the procedure now is different in different
Provinces ; tho ?rnctico is not uniform. On 10th February 1910, tho Hon'ble
Financo Minister admitted in his roply to my question on the subject
that the rules woto framed by Provincial Governments. ‘Although they may
Le'assumoed to follow * tho eame lincs,’ there must be some diversity as to
details. The 1Ton’blo Bir Sassooun David, by his questions of the 20th and 27th
March 1911, drew Govérnment’s attention to tie existing disparity in the per-
céntages allowed in different Provinces for depreciation in machinery and
buildings, as also in the methed 6f estimafing the capital cost. Tho adoption,
of a uniforin method, it is hoped,.will result in an accession of revenue. The
Mahajana Sabha of Madras has alse pointed out thie absence of uniform rules for
the ussessment of the profits of insurance companies.  Bome doubt hangs about
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thicse profits in the absonco of a clear definition. The conclusion that the scopo
for improvement in the administration of the tax, with a corresponding
increase in revenue, is limited, is not, justificd by theso circumstances. But il
all theso considerations aro {o be put aside and some compensation must he
found, in my lhumble opinion, the rate of the tax should. bo raised
by one pie per rupce umpon incomes of Rs. 30,000 a year and upwards,
Through the courtesy of my friend the Hon’ble Sir James Meston, whoso
well-merited elovation is a source of sincere joy to all of us hore, but the with-
drawnl of whose geninl and inspiring presenco from the Council will leavo a
void which it will be dificult to fill, I find the revonuo at present collected
upon such incomes is, at b pies per rupee, 50§ lakhs of rupees. An additional
]‘1;0 in the rate will yield an additional revenue of over 10 lakhs of rupees a year.

ith increased industrial and commercial activity in the country, this loadin
will prove far more productive in the future. Sound cconomic principles an
the examples of progrossive countries will sanction the oxtrn taxntion of large
incomes for the relief of small ones. If it appears so desirable, to avoid putting
extra pressure npon individuals, the rate of 6 pies per rupee may be chavged upon
incomes of Rs. 50,000 a year, instead of Rs. 80,000 a year, and upwards. In
1900-10, the fotal income from (he fax upon such incomes at the oxisting
rato was 41 lakhs of rupces. Without taking into nccount normal growth, the
oxtra pio will yield something over 8 lakhs of rupees. And theso Jargo incomes
of Rs. 650,000 and upwards arc mostly profits of companies. Individualswill not
bo burdened with the extra pio. Wi:K Eis ingenuity and superior knowledfe. the
Hon’ble Finance Minister mny he able todevise other and more satisfactory
means of recoupment if it is thought imperatively necessary. But howsoever
tho loss is mado up, lot justice be done and relief be afforded to the struggling
middle classes whose lot, my Lord, is harder to-day than it was in 1908.”

The Hon'ble Sir Gangadhar Chitnavis: My Lord, it is"a funda-
mental principle of direct taxation that the amount required for the neces-
saries of life should be exempt. In fixing this amount in India, the imitial
mistake has been not to mako any allowanco for depoudants and ohildren.
The authorities havo likewiso bLeen mislod by the appearance of .inoxpen-
siveness of the simple way of life of the average Indian, But with
civilisation, the proverbial simplicity is fast disappenring, tho luxuries
of the preceding generations are becoming the necossarics of the present,
fresh wants are following in the wnke of imported ideas. It is time
this fact, broad and patont, should be recognised in the administra-
tion of the income-tax. Government should also note that allowances
for dependants and children are even more nccessary .in India - than in
England where they aro made. In Ingland a man lives for his wife and
children, whereas in India tho joint family systom imposes upon the Hindu a
heavy responsibility for the support of agnato and cognato relations in addition
to the duty of maintaining his wife and childven nccording to his position in
life. Neighbourhood and examplo have imprognated the Muhammadans with
similar notions of communal existence. Tho net result is, that in India for
one: earning member of socicty there are numerous others who are depondent
upon him for sustenance. Early marriage is another contributory and potent
cause of encumbrance. Two other facts accentuate tho evil of high prices and
wages in tho case of the humble clerk, the pensioner, and the average trader
and professional men. Religious injunction makes it imperative for the
Hindu and the Muhammadan Lo perform certain religious nnd socinl cere-
monies, which are costly. However opposed they may be to tho canons of

olitical economy, Indians ecnnnot avoid them. Their private charity is incul-
cated by the re{i ions of hoth tho great communitics to a degree not
in accord with Western notions of communal duly. In assessing the cost
of living for purposes of the Income-tax Act, regard must therefors be had
to all these circumstances, and if due allowanco for each is made, the
limit of exemption would automatically cxpand. Sinco this is not made in
indjvidual cases and is not practicable, according to my conceptions of Govern-
ment duty, the taxable minimum should he generally rnised to Its. 1,500,
Roughly speaking, there has heen an increase of 60 per cent. in the cost of
living since 1903.

L3
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* My Lord, tho remission advocated will bo a wisc act of statesimanship. T
lLave said before, and I repeat it to-dny, that altered cconomic conditions have
orcated some nmount of unrest in tho country, and this unrest, from_the nature
of tho case, will outlive tho benoficent political vesults of the Royal Visit.
The unrest might be mado infinitcly more harmful by the insidious manipu-
lations of the eduoated poor. It is desirahlo, nay nccessary, that this olass of
men should not be discontonted, and should bo won over to tho side of Govern-
ment by sympathy and grace. The remission will nffect this class most, and
although not much by itself to alleviato tho miscry of small means, will
demonstrato to them the sympathotic concern which Government feels for them.
And this conviction will be one more link in the chain of gratitude which
binds them to British rule,

“ My Lord, this Resolution deservos favourable consideration, but in recom-
monding it to Government, I would leave it to them to determine the order
of procedence it should roceive among the othor schemes of remission of taxa-
tion they may have in view when the financial condition of the country admits
their doing so. " .

The Hon'ble Mr. Subba Rao : “ My Lord, the speech delivercd by the
Flon’ble Mr. Dadabhoy raises important questions as to the lines on which the
incidonce of the incomo-tax may be modified. But fortunately we are not
called upon to consider this large and intricate question. The presont propos-
al is simply to raise tho minimum of nssessrajlo income from Rs. 1,000 to
Rs. 1,600, and as pointed out by the ITon’ble Mover, it involves a surrendor of
nearly 80 lakhs of our revenue. I fully approciate the solicitude of the Hon'blo
‘Membor to give rclief to those whose incomes are betwoon Rs. 1,000 and
Rs. 1,600. But Iregret I am unablo to give my support to the Resolution
moved by the Hon’ble Member.

* In thefirst place, it appears to me that the Resolution is most in-
opportune in tht;egermnt financial circumstances of the country. Money is
most urgently needed in so many directions—for the oxtension of cducation,

neral and technical, sanitation and various other important matters. The

on'ble the Finance Minister finds that he is confronted with the near oxtinec-
tion of the opium-revenue. He is unable to meet the growing demands made
on him, notwithstanding the economies which he is carnestly trying to cnforce
on all sides. In these circumstances it is not right, in my opinion, that we
should forego nearly 80 lakhs of rupcos of our rovenue.

"¢ In the socond place, there is no complaint heard that the tax on
incomes between Rs. 1,000 and Rs. 1,600 inflicts any great hardship. We
have numerous District and Provincial Conferences hold annually in different
gnrta of the country. .We have the annual session of the Indian National

ongress bringing to the notice of tho Government the wants and grievancos
of tho people. There is the. All-India Moslem League speaking for the
Muhammadans in this country. Has any of these hodies during these several
hea.rs raised its voice on behalf of the class of people for whom the Hon'ble

ember shows so much’ solicitude ? Has any of them formulated any
grievance with respect to them ? After the income-tax was passed in 1886
the Indian National Qongross from 1887 onwards was urging strongly upon
the Govornment that tho taxable minimum should bo raised to Rs. 1,000,
on the ground that ¢ the administration of income-tax, especially as regards
incomes below Rs. 1,000, has proved extremely unsatisfactory.” This grievance
was urged all over the country at District Conferences, Provincinl Conferences,
ete. It was nearly sixteen years before the Government could see their wa
to grant the prayer, and that only when the Treasury was overflowing wi
surpluses. And when the minimum was raised to Rs. 1,000 with effect
from the 1st of AEril 1908, the Indian National Congresson behalf of the people
expressed its thanks to the Government for thus affording the nceessary relief.

“I may poin-l: out one peculiarity in this conncection. When the mini-
mum was raised to Rs. 1,000, n considerablo number, of those who had been
cxempted, i. 6, those whose incomes woro hetween Rs. 500 and Rs. 1,000,
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had the honour of hoing promoted to the Rs, 1,000 class.  From tho statcment*
furnished to me by the conrlesy of the Honm'blo Sir Jummes Meston, wo
find that under Part 1V, dealing wilh ordinary trade and professional in-
comes, which is the maicrial portion hearing on the subject in hand, the
average annual rate of increase under grade Rs. 1,000 to Rs. 1,250 for
tho tflrce years preceding tho raising of the minimum, i.e, for 1900-01,
1001-02, 19002-03, was 1,045 in the number of assossees nnd Rs. 22,850 in the
amount paid. But whon we pass to the next two yenrs after the minimum
was raised, wo find that the number of ascessees inerensed suddenly in tho first
f'car by 12,423 and the amount paid hy 2:78 lakhs, and in the sccond year
by 16,693 and 889 lakhs as compared with 1902-03.  Apparently owing to the
loud complaints raised by tho people, the figures for the suceceding years in
the nnmlb)br of nssessoos and the amount paid have rather gone down, so that
the number of assessces and the amoant paid hy them for 1909-10 were
less than those for 1904-05. 'Lhese figures demonstrate clearly how, when
tho minimum was raised, the benefil did not in an nppmcinhle number of cases
reach those for whom it was intended. Similarly, if the Hon'hlo Member's
proposal were aceepted, one result would he that an appreciablo number of
those whose incomes are below 1ts. 1,600 wounld find themsclves placed in o

higher class.

¢ If the present unsatisfactory way of ndministering the Act should conii-
nue, I hope some means will e found to improve the present state of things. I
would like to advocate the abolition of tho last grade of Iis. 1,000 {o Rs. 1,250
and fix the minimum at Ils. 1,200 a year. This would effcctuato the intention
of the Government to really exempt those whose incomes are helow Rs. 1,000,
This may be done when the finances are in a eondition to allow it.

“In the third place, there does not seem to he any strong ﬁrounds why
those whose incomes are really hetween Rs. 1,000 and s, 1,500 should escape
the tax. They are generally clerks, traders and other professionnl 1nen forming
port of the large middle class of the country. They do mnot in many cases
contribute substantially to tho oxchequer oxcept in the shape of the incomne-tax.
It is pointed out by the Houn'ble Mover with great force and at great longth,
that prices have risen since tho year 1903, justifying an incronse in the
minimum of assessable incomo. There is no doubt an upward movement in
prices perceptible not only in India, but all ovor the world. We have to
wait and see the true nature of this movoment and how far it affects tho ability
of this olass of people to pay the tax. It appears to me, thal, after all, those
who get Rs. 80 a month can without much inconvenience afford to contribute
two rupees 8 month out of it o the revenues of the couniry.

** In this connexion, I may venture to state that the chief complaint with
regard to tho income-tax is not so much its iucilenco as the way in
which it is administored. Tho people are entirely at the mcrey of assessing
officers. No opportunity is given when the tax is imposed, and the way in
which appeals are d.is]lromd of is highly unsatisfactory and irritating. This
is a favourite theme, dilated upon at District and “Provincinl Conferences, and
I hope that the Government will find a remedy for this. We ask that a non-
official agency, something like tho Panchayst, should bo associated with tho
assessing officer both at the time of the imposition of the tax and in the disposal
of appeals. I believe that tho proposal of the 1Ion’blo Mr. Gokhale to associate
District Officers with Advisory Councils will go o great way to mitigate the
hardship now felt in the admivistration of the Act. ”

. The Hon’ble Mr. Muhammad Shafi.—“My Lord, with all possiblo
goad-will for the class of my countrymen whom tho Ion’hlo Mr. Dadabhoy
woiild absolve from liebhility to contributo directly (owards tho maintenance
of the Indian Administration, I regret I am unable to give my suppert to
theé Resolution so ably moved by my Hon'ble fricud. I am unable to support
his! Redolution mnot only because with the incromsing nceds of the country
invblving heavy expenditave on the part of the State, the Tndian Xxchequer
can ill-Afford the loss resulting from the proposcd remission, but also bhe-
cause, should tho Government be in a position to grant reliof by remission of

*¥ide nppondiz No. 2,
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taxation, theve are elasses which siand in more immedinie and wurgont noed
of sluch rclicf than tho ono whose cause my Hon’blo friend has advocated
to-day. -

‘“ My Lord, bavely nino yonrs ago successive prosperity budgets cnabled
tho Governmont to raise the taxable minimum linit of incoine from Rs. 50O to
Its. 1,000 per anmum. That beneficont ineasuro brought relief to multitudes of
the lower middle class on whom the inereased cost of living duo to changed
conditions did pross moro or less heavily and, in consequence, gave doop satis-
faction. And though the conditions under which we live have, since then,
changed to a certnin oxtent so as to mako the cost of living slightly higher,
moro particnlarly in tho larger towns, nevertheless thore has been no general
demand for tho furthor rolicf which is rccommended in this Resolution.
Boveral sittings of the National Congress have heen held since then: the All-
India Muslim League, founded in 1906, has mot on various occasions. DBut
. noither of these representative bodics has raised its voico in asking for furthor

relief to this class of tax-payers, And apart from the silenco of theso two
influential organizations, even the most careful obscrvation fails.to reveal
i the existence of any real demand for tho reform in taxation advocated by my
* Hon'ble friend.

“ My Lord, tho reasons for this absence of a genoral demand are not far to
seck.  Tho melancholy picture presented by tho Hon’ble Mr. Dadabhoy of those
whom he seeks to bcnegt in this Rosolution is, I venture to submit, somewhat
ovordrawn., Whatever the mensure of the rise in the cost of living during the
Jast nine years, it is not those of our countrymen whose income ranges from
Rs. 1,000 to Ris. 1,600 o year who have heen, comparatively speaking, really
hard hit by this increase. It is the’ great multitudo belonging to the lower
strata of the middle class including those who wore cxempted from payment of
income-tax in 1908 upon whom the increased burden has mainly fallen, as also
upon the still wider agricultural circle whose voice, I cannot help thinking,
seldom reaches this Council Chamber, and whose stalwart shoulders have hocome
accustomed to the heavy load they have lenrnt to bear with patience and
rosignation.

‘“ During the Budget Debate of 1903, tho Hon’ble Mr. Gokhalo rightl
observed that the f|;1‘0u::9t3¢la of the Asscesed Taxecs were the only receipts whie
came exclusively from the middle and upper classes of the people. e was of
courge referring to thoso whose sources of income are, in the main, other than
agricultural. Now this, I venture to say,is the very class of the Indinn
peoples who have relatively dorived the grcatest benefit from the conditions
of inorcasing poaco #nd prosperity brought about by the British Govern-
mont and yet, according to my Hon’ble fricnd, thoy ought to enjoy all the
benefits resulting froin the existing conditions without contributing their
proper share of the heavy expendituro involved in their maintenance. A
peasant proprictor having but an acre or two of agricultural land, yielding a
wrotched pittance hardly sufficiont for keeping body and soul togothor, may
have to contribute a largo slico of his scanty income to tho vernment
Tronsury, nevertholess it is not he who stands in epecial need of any roliof. It
is tho members of the non-agricultural middle class who earn from Rs. 83
to Rs. 125 a mdnth, whose share in the upkeep of the administration is
but & drop in #Aho ocean and who can well afford fo pay the small
contribution levied from them in tho shape of income-tax who, according to
my 1lon'ble fx-icgg, mustbo relicved first and foremost from even this slight
burden. A carcful onquiry into the sources of deposits in the Post Offico
Savings Banks would show that the major portion of these deposits represonts
the savings of the very class whomn this Resolution secks to benofit. Tt is our
agricultural classey that form tho most stable clement in the Indian population'’:
thoy constitute nof o)alj' the backbono but the whole frame of the Indian army.
TWhenever the State Is in n position to grant some relief in tho form of reduction
of the fiscal burden, it is the peasant proprictor and the poorer agriculturist whosc
claims ought, above all, to receive special consideration at the hands of Govern-
ment, o '

-
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“My Lord, onc more reason for the absence of a general demand for the fixcal
reform adumbrated in the Lesolution under discussion deserves Lo be specially
mentioned. I feel sure that a large section of my countrymen whom tho
Llon'ble Mr. Dadabhoy has in view themselves realise that the inereasing noods of
the country requiring heavy expendituro make the contemplated change undesir-
able. Only the other day, on the auspicions oceasion of the Imperial Coronation
Durbar at Delhi, the Government. frankly recognised its paramonnt duty in tho
matter of a wider diffusion of c¢dncation among the masses and announced, for
the carrying out of that laudable intention, the handsome recurring grant of 50
Jakhs a year over and above {he ordinary educational expenditure. This muni-
fioont gift to the Indinn peoples has sent a thrill of dolight in the hearls of all
sincere well-wishers of tho country. Tho remarkablo cdueational activity
obscrvable on all sides is one of those greatifying features of the existing situation
which mark the furning of a new Jeaf in the history of India, and will prove a
source of incaleulable good to tho country. The establishmont of an
increasing network of clementary schools throughout the length and breadth of
the Indian continent and tho gradual adoption, as the finaneial conditions of
the country permit, of steps towards making clementary cducation ultimately
free 5o as to bring it within casy reach of the masses, without resort to tho
inquisitorial and irritating mcthods adopted in certain quarters, consfitute tho
foromost need of the timo. And I cannot hut express my deep satisfaction at
the thought that the Government of India fully ronlise their obligations in
regard to this great and urgent need of the people. The heavy and increasing
expenditure necessarily involved in the faithful dischargo of this high obliga-
tion when considered togethor with the prospective loss of the opium revenue
must make it obvious that the remission of this contribution by the non-agricul-
tural classcs towards the upkeep of the Indian administration is, under these
circumstances, an impossibility. A goodly shavo of the honefits arising from
this increased cxpendituro on educational, sanitary and other public under-
takings will bo reaped by these very clasees, and will in itself constituto a relicf
which they ought heartily to welcome in preference to oxemption from pay-
ment, once a year, of a petty sum which thoy can well allord in return for the
manifold blessings which thoy enjoy under n systom of seitled Government
hitherto unknown in this country.

“ With these fow remarks, my Lord, I regretI am unableto give my
support to this Resolution,”

The Hon’ble Maharajadhiraja Bahadur of Burdwan : ¢ My Loxl,
I am sorry my friend BMMr. Dadabhoy has brought this Resolution just now,
But apart from personal feclings regarding this Resolution, which in many -
respeets is laundable, I eannot help thinking with my Ilon'ble Colleaguo
Mr. Subba Rao that it is most inopportuno to bring it'at  the present juncture.
Wo know perfectly well that at the present moment tho mind of educated India
is very much centred in the educational probloms in this vast peninsuln—not
quite a continent as Mr. Shafi has said.  But what I wish to point out in this
connection is that wo have not only got to consider the cdneational require-
ments in theimmediate future, but alse many other pressing needs including
the vast outlay in building a worthy Imperial Delhi as well as the recurring
oxpenses in connection with it hereafler.  Also we have got to consider the
Dacca University and many other things that will e eropping up in these in-
ordinato times,  For these reasons, my Lord, T think it would be advisahle
for Mr. Dadabhoy to withdraw his Resolution, and to bring it up when another
state of affairs oxists.”

The Hon’ble Mr. Gokhale: 23y Lord, T agree with my ITon’ble friends
Mr. Bubba Rao and tho Maharaja of Burdwan that the 1Ton'blo Mr. Dadabhoy
has not sclectod an exactly opportune moment for the discussion of this ques-
tion. Not only are we on {he ove of the extinclion of our opiwm-revonue, hui
even toking the date on which this discussion comes up, we are now only within
a week of the inlroduction of the next Financial Statement. I think it Wwould
have been much more convenient if the disenssion had {aken placo at any rate
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after the FPinancial Statement had been infroduced, heeaunso then wo should
havo known exactly how wo were likely to stand woxt ycar. My Lord, o
definite proposal for n remission of faxation can at any time be justified only
on two grounds: first, that the condi‘ion of tho finances of the country is so
prosperous that somne sort of remission is posxiblo ; and, sccondly, that thero is
unquestionablo hardship caused by n particular impost, Now as rcgards the
flvst, viz., the condition of our finances, I think its prosperity is a matter which
is open to very serious doubt. Only the year before lusl, tho ILon'ble I'inanoce
Minister imposed fresh taxes on the country, because, in his view of things, the
revonuo then raised was not sufficiont for the requiremonts of the State. It is
true that last ycar there was a surplus and possibly, owing lo the extraordinary
circumstanoes of the year that is about to close, there will bo nnother surplus
snnounced next month. But {o dotermine if a margin of revenuo over ex-
gentliture is available so as to remit taxation, we must tako alarger view of our

nances than what would he obtained if we confined our attention to one or two
years only. Very probably in 1918, if the opium-revenue is really oxtinguished,
our finances will pass through a vory trying time. I do not think, therefore,
that any pmposalpinvolving remission of faxation shonld he seriously considered
by this Council until we know whore we stand so farat Jenst as owr opium-
revenuo is concerned, But apart from thbat, there is expenditure, and large
exponditure, roquired in various directions. There is the question of mnnss
education, to which an Imperial grant of 50 lakhs a yenr bas alrecady been pro-
mised, and which, I hope, will grow more and more as ycar follows year. There
is also the ncoossity of providing money for sanitation, and then I think one of
the great needs of the country is that there should be larger gravts-in-aid
regularly made to Local Bodies to enable then to perform their work satisfac-
torily. I think, therefore, that even if it is found that a surplus of revenuo
oxists over tho oxpenditure of the country when tho next Financial Statement
is introduced, there are so many directions in - which that surplus could
be usefullyspent, and remission of taxation is not the only form in which
it can be employed to the advantage of the people. But I will put these
‘considerations aside, and take up the other quostion, viz, whether this
impost causes an unquestionable hardship to the class for whom my
Hon’ble friend Mr. Dadabhoy has spoken to-day. Now, my Lord, there is
no doubt that, from one point of view, all imposts are burdensome. If every tax
is to be discussed solely tll)'om the standpoint of those who pay it, I do not think
that there will be any tax which will escapo adverso criticisin.  But the State
has to look at it fromn another standpoint. Tho Btate has to look at the whole
scheme of taxation, fisst, from the standpoint of its own necessitics, and, sccondly,
from the standpoint of the comparative ability .of the differcnt classes to pay
their icular share. of the total revenue rniscd from the community, Now,
judged by this standard, I really do not think that tho class for which my

on'ble friond sceks'a romission hns any substantinl grievance. It is true that
our minimum taxable Jimit is Rs. 1,000 a year, whercas in Englund, as my
friend has pointed out, it is £160. But we must take into account thie diffcrent
money values in the two countrics—a point which Mr. Dadabhoy has ignored
nltogether. From that point of view, a man who earns a thensand rupees o year
here is really better off than one who carns £160 in England. My Hon'blo
friond’s chicf argiment in favour of his motion is the riso in prices that has
taken place since?1908. Tt is true that there has been a serious rise in prices in
recent ycars, and that must hit hard cvery buyer of commoditics. But ]1 ave tho
nocessitics of the State diminished P If not, how con the hurden of taxation bo
reduced merely bpcauso prices havo risen? Again, if there is a real surplus,
which can bo devoted to a reduction of taxation, which class is most entitled to
relief 7 Theso are the questions which have to be considored, but which my
Hon’ble friend has not considered. e compares present prices with thoso of
1803. DBut he takés no-dccount of the remissions ot} taxation which have leen
mado since 1903,’and from which the class for whom he hasspoken has henefited
along with other tlassgs.» Thus the salt-daty, which was two rupees o maund
in'1003, has been: reduced . by two successive remissions to one rupee a maund,
and this fact must: be taken into wccount in making a  comparison,
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My friend has quoted an exiract from Tord Curzon's speech, claiming that
T.ovd Curzon promised to raise the minimum limit of the income-tax to n‘highm-
figure whon the ciremmstances of the country permitted it. Now I was in the
Couneil at that time, nnd I am guite sure that that was not the idea present to
Lord Curzon'’s mind. What he had in his wind was that the salt-duty would
be further reduced, and thal promise has heen liherally earvied out by the Gov-
ernment by two further roductions.

“In judging of the comparative ability of different classes to pay, the point
to be really considered is whether the schome of taxatioff, taken as a whole,
hits any one class harder than any other class. Now from that standpoint
I have no hesitation in saying—and I have urged this view azain and again in
this Council—that tho poorer classes of this country hoar really a larger burden
than the class to which my Ion’blo friend has refevred or tho classes above
them. The upper and tho middle classes of the country contribute really much
less to the Exchequer than onr poorer classes relatively to their resources. Wo
have only to glance at the various heads of onr principal rovenue to see that
this is absolutely correct. Our revonue is mainly derived from land, salt, excise,
(opium I will leave out, as tho opium-revenue is contributed by the foreign
consumeor), customs, stamps, rewistration, assessed taxes, forests and provincial
rates, Now the land-revenue—in raiyatwari tracts at any rate—is lm‘gcly con-
tributed by very poor people. It is an open question whether this revenue is
rent or tax. My own view i3 that it is partly rent and partly tax. And to the
extent to which it is a tax, its burden in raiyatwari tracts falls on very poor
people. Then tako salt. The bhurden of salt-revenue falls the heaviest on very
I:oor people.  Of courso cvery class conswmes salt, but the bulk of it is consumed

y the masses of the people. It is the same thing with excise-revenne ; the
bulk of +{he  excise-revenuc comes from the -pockets of very poor
cople. Tho class for whom my friend has spoken does not use country
iquors and thorefore it pays nothing to the dtate under tho head of excise.
Then under stamps and registration, the poorer classes contribute, rolatively
speaking, much more than the class whoso anunual income is hotween one
thousand nnd fifteen hundred rupoes. Undor customs, too, the poorer classes
bear their share of the burden, though lLere probably the classes ahove them
contribute moro. Under forests, they have to pay for their fuel and the graz-
ing of their oattle. It is only the income-tax - fromn which they are free, but
taking the wholo schemo of taxation, I maintain that their share of tho burden is
relatively much heavier than that of the middle and upper classes. No olear
case, therefore, has been made out for giving special relief just now to
the class mentioned by Mr. Dadabhoy. There are, howcver, one or two sugges-
tions which have como from my Hon’ble friend with which I am in agreement.
I think that while the minimum taxable limit might he kept nt Rs. 1,000, the
principlo of abatoment should be introduced into this country. It is a just
principle and is found in operation in many civilized countries ; and I think
1t is only just that there should bo some abatement granted to those who are
just above the minimum limit. I think thoso whose incomes are lLetween
Rs. 1,000 and Rs. 1,600 or Rs. 1,000 to Rs. 2,000, should have some reduction
made as regards the amount on which the tax is assessed, Then I also agroe
that in the case of joint stock companics or those who have an income of
Rs. 50,000 a year, thero might he a little hi?hcr rale of taxation. I do not
think that that will hit anybody much, but will make up to some extent for
the loss that will be oceasioncd by t1he grauling of abalements in the case of
those whose incomes arc hetween Rs. 1,000 and Rs. 2,000, I ulso agreo with
my friend the Hon’blo Mr. Subla Rao that the chief gricvance in connection
with the income-tax is tho manner in which the tax is collected. ‘Lhe nsscssments
are notoriously haphazard, and there is no real relief in the shape of appeals, as
they are now heard, Some hetter machinery has got to ho dovised in order to give
relief to those—and their number is large—who suffer from the vagaries of the
assossing officers. If that weve done, and if the principle of abatement wero
introduced with a higher rate for these who are abuve n certain limit, T think the
requirements of the situation would be largely met."” il
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The Hon'ble Mr. Madge : “ Agrecing as I do with the inopportune
charnoter of this Resolution, I should have taken no part in the discussion but for
the entire omission to nofe a faet which ought o he kept in mind in all discussions
on incomo-tax in this conntry, There is in it, working side by sido, a highor
and a lower standavd of living, ecall it foreign and indigenous, Buropecan and
Indian. or what you will. Leaving theso adjectives to adjust themselves, I would
eall atiention to the fact that there is aclass of people here who are obliged
to adopt the higher standard of living in order to preserve the decencices of life,
but whose means are growing smaller from ycar to yoar from causcs to which X
nced not refer on the prosent occasion. For them both the incomo-tax and a
number of other burdens are exceedingly sovere. If I am unable to vote for
this Resolution, it is hecause, after thinking over the matter for a long time, I
do not sco how an increasing minority can be relieved in a scientific way ;
but I do hope that the Hon'hble Financo Member will keep this matter in
mind in times to come, so that those who ave compelled on very small incomes
to preservo the decencies of lifo under a higher standard of living may bo
relieved as far as possiblo.”

The Hon’ble Bir Guy Fleetwood Wilson: * My TLord, my Hon'ble
frionds Mr. Subba Rao and Mr. Gokbale and others—and ‘I should like for n
momeont to pay a tribute to the remarkably able exposition of a new Menber,
Mr. Muhammad Shafi—have I think dealt so successfully with tho Resolution
of my Hon’blo friend Mr. Dadabhoy that therc is not really very much for me
to say. But I hopo that my Hon’blo friend will not consider me lacking in
courtesy, nor unmindful of thoe importance of the Resolution which he lias
moved, if I answer him with somo brovity ; I hope also that he will not take
it ill if T point ont that the Hon’ble Membor, whose remarks arealwa
entitled to consideration and respeet, appews to me to be drifting into n remark-
ably illogical attitude. Last ycar ho attacked the cotlon-dutics; this year he
assails tho income-tax. If he had his way, our rovenues would apparently
continually diminish, whilst tho claims upon them, which he concurrontly
presses, would steadily increase.

“ Thore can be but ono logical and ]]:ractical outcome of such a policy if
carricd into effect. It would land us in bankruptey.

* T cannot undertake to follow the Hon'ble Momber or his supporter over
the ground which they have travorsed in regard to the increased cost of living,
owing to tho rise in prices.

« It is not certain what the precise effoct or extent of the rise in prices has
beon. An enquiry intp the question is in progress, and until tho report has
beon recoived and considered tho Government of India arc unable to accept
any particular figures such as thoso given by the Hon’ble Mr. Dababhoy or any
particular deductions which may be drawn from them.

“ I may point out howover, for what it is worth, that if the increase in the
cost of living means a decreaso in the purchasing power of a givon incomo, it
likewise means, in the same way, a decrcase in the purchasing power of the
amount paid in the tax,

I may also observe that it is hardly accurate to say that tho income-tax
is not favoured in many countries in Europe and Amorica. Itis not unlikely
that in America ‘a federal income-tax would have been introduced long ago
had it not been for tochmical difficulties connceted with the Gonstitution.
There is no fedoral income-tax, but there are local income-taxes to he found
in the States. Sbmo Europcan countrics have heavy income-taxes. If I
rightly romenibor; the present British Chancellor of the Exchequer ealled the *
income-tax the cen tro and shect anchor of the British financial system.

“ I may remprk that to raise the assessable minimum income for income-
tax from Rs. 1,000 to Ra. 1,600 would mean a loss to tho revenue, tuking the
figures of 1009-10, of approximately 20 laklis. This is nearly 123 per eent.
of the whole procecds of the income-tax. T think that all will agree that this
is not the time to sacrifice such aw important slice of our revenue. '
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“If anything, the quesiion that ariscs is, whether tho old minimum of 500
rupees, which was in foree up 10 1908, might not bo reverted to. I do met
advoeate such reversion at the presont moment, but it appears to me to have
as much in its favour as the proposal of mny Hon'ble friend opposite.

“The class to which the proposal would afford the suggested relief consists
largely of the very people who arc least entitled o relief in the interest of the
eneral tax-paycr. The relief wounld principally affect the nsscsseos under Iart
V of the. Income-tax Act, in Bcheduio II, and if is, 1_.nm afraid, notorious
that such assessecs are lightly assessed compared with those undor other Parts
of the Income-tax Act.

“The income-tax at presont presses lightly on the people. It hardly touches
more than 11 in 10,000. In the United Kingdom tho proportion in 220 in
10,000, and it must bo remembered that agricultural incomes pay the tax. 1In
Tndia the proportion in some rural districts is so low ns one in 1,949.

“ 1 was not able to follow what point my Flon’ble friend was making ont
of his figures, but I think therc is one smnll point of detail on which my
Hon’ble friends seem to be under a slight misapprehension. The abatements
in certain European countries for the sake of children and dependents are, I
heliove, anti-Malthusian in their purpose. No similar encouragement to large
lamilies has yet been demanded as a part of our fiseal policy in India.

“X should like to give the¢ minimum limits in several countries in
Europe. In continental countrios the minimum assessable limit is genorally
very much lower than In India, though I think it will be agreed that the
scales of incomo are distinctly highor. In Prussia it is £46 ; in Wurtemburg,
8axouy, Baden, Hesse, these vary from 26 to 456 pounds ; in Austria it is £50
in Sweden it is £24} ; in Norway £18; in Denmark £33 to £44 ; in Holland
it is as highas £64 ; in Italy it comes to £16 to £32, with no exemption for
pure property income ; and in Spain it varies fyom £81 to £45.

“On the whole, I believe that the Council will think the Government of
India are acting wisely and in the best interests of the commnunity at large in
refusing to accept the Resolution of the Hon'ble Mombor ; and accordingly I
have to state that we are not able to accept that Resolution.”

The Hon'ble Mr. Dadabhoy : “ My Lord, with the very extensive pro-
gramme of legislative work before us this afternoon, I feel I cannot detain this
Council much longer than is abrolufely nccessnry, but at the same time I feel
it my duty to reply to a few observations that have fallen from Hon'ble Mem-
bers. To my great surprise, I have heard it repeated by four or five Members—
and what struck me most wns that that statement was repeated by the Hon’ble
Finance Minister—that this was the most inopportuno time for moving this
Resolution. My Lord, I fail to sce whatis tho exact psychological moment
when a Member of this Council can bring up a Resolution for the reduction of
taxation. Jf it is brought up at somo otker period, it will be confronted with
the same argument that that is the most inopportune time and the state of the
finances of the country will not permit of a reduction. I thercfore most respect-
fully submit that thero is very Jittle of valuo in this contention. My friend
the Hon'ble Mr. Subba Rao started the debate with opposing the motion. Tle
has pointed out very corrcetly to this Council that the Conferemces held in
different parts of the country from time to timo and the Congress itsclf have
not suggrsted this matter of a further reduction of the income-tax. 1 am sorry
that be brought into the discuesion the deliberations of these bodics.  But
I know as much as my Hon'ble friend, and he would have admitted it if he
had been a little more candid ns to why this mafter has not been taken up by
these Conferences. There is, I may say, a general belief that the income-tax is
the only tax which the Europeans jiay, and that by a remission a laxge scetion of
this class would be exempt from taxation ; and itisthat very reason mostly which
has actuated those public bodies from not touching it.

“I congratulate my friend the Hon’'ble Mr. Mubammad Shafi for having
distinguished his maiden speech by opposing a very popular measure. I havo
listened with interest to his speech as well as to his arguments.
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“There are two main arguments that have boen brought forward o-day
against tho Resolution, and they are that by o romission of this taxation the
massos will not be benefited, and that the very peoplo who will be benefited by
this Resolution do not pay any othor taxes, Now the first of these argumonts
raises a falso and an altogether irrclovant issue.. We are not at present con-
cerned with any largo scheme of financial relief, so that we may take into
consideration the rolative merits of tho various forms of taxation. Itis not
as if it wero the case that tho Government of India had found a permanent
sourco of incrcased revenue and wished to distribute the surplus cquitably
and properly, and therefore remission in this or that direetion shonld be first
started. That is beside the question, and that point does not legitimatcly
enter into the controversy. The miserable life of tho rural lﬁopulntion and the
-agriculturist has also beon referred to. I should he tho first, my Lord, o
welcome auny scheme and support any reasonable proposal for financial reliof
‘to the agricultural olasses ; but becuuso relief cannot ho given to the humble
villager, it does not follow as a natural consequence that no othor class should
have a reasonable consideration shown to them. The statement that the rural

ropulation, as Mr. Gokhale argued, pays more into the Trcasury in the way of
xes than the urban population, is also oxtraneous to the present question.
The proposition is by no means well-established. Land yiolds, no doubt, the
largest portion of our revenue, and the incidenco of the" taxation falls heavil
upon all persons dependent upon it ; but the view that tho taxes upon land whic
the agriculturist has to pay form part of tho cost of production nnd the agricul-
tural produce which is covered by its price, nt least raiscs debateable points.
These taxoes arc a revenue charge and not a capital charge, and in discussing
their ultinate influenco upon village life, various circumstances will have to
be considored.

“ My Lord, I anticipated opposition to this Resolution ; but I brought it
forward because I firmly believe that it is by constantly bringing forward the
needs of a deserving olass of people that the Government will sce their way to
afford rolief. I have no doubt that the Resolution will be lost; but despite
what has fallen from my Hon'blo friend the Financo Minister, Ihave no
«doubt that before long the entire scheme of income-tax will undergo a most
careful revision. With these words I commend my Resolution to the Couneil.”

‘The Resolution was put and rejected.

INDIAN STAMP (AMENDMENT) BILL.

The Hon’blé Sir G. Fleetwood Wilson: * My Lord, I beg to prosent
‘the Report of the'Select Committee on the Bill further to amend the Indian
Stamp Act, 1899.. The only amendment is shown in italics on the Bill, and
I do not propose to make any remarks at this stage.”

INDIAN LUNACY BILL.
© The Hon’ble Mr. 8yed Ah Imam: “My Lord, I beg to move that

"the Hon'ble S8ir Reginald Craddock be added to the Select Committes

appointed to report on_the Bill to consolidate and amoend the law relating to
lunacy."” .
The motion yas put and agreed to.
i

g DELEGATION BILL.

The Hon'ble Mr. Syed Ali Imam: ‘T beg to move that the Hon'ble
Sir Reginald Craddock, tho ton’ble Mr. Dadabloy, the Hon’ble Mr. Saunders
and the llon'ble Mr. Wheaeler be added.to the Sclect Committee appointed to
report on the Bill to provide for the delegation of exeoutive powers and duties
in cortain cases.” ! ' '

The motion was put and agreed to.
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CO-OPERATIVE SOCINTIES BILI.,

The Hon'ble Sir Robert Carlyle: “ My Lord, 1 heg to presont the
Report of the Select Committee on the Bill to amend the law relating to co-
operative societics. 1 propose to discuss the Bill foamend the law on anothor

day,"” .
INDIAN POST OFFICE (AMENDMENT) BILL.

The Hon’ble Ilr, Clark : “ My Lovd. J heg to present tho Report of the
Select Committee on the Bill to nmend the Indian Post Ofice Act, 1898. Only
.two amendmeonts of any importanee have heen made in this Bill.  The first is
the omisdion of clauso 2 of the Bill which gavo the Post Oltico power to charge
special rates for parcels in certain localitios.  Tho second is in regard to clause
8 of the Bill as introduced which zave the Post Office power to charge fees for

nquiries. The general power was objected to and it was decided to vestriet it

to value-payable articles.”

-

WHITE PHOSPHORUS MATCHES PROHIBITION BILL.
The Hon’ble Mr, Clark : *3Iy Lord, T beg to present the Report of the

Select Committee on the Bill to pmh‘lbit the importation, manulacture and sale
of matches made with white phosphorus.  Only one trifling alteration has been

made in this Bill, namely, that the date of its coming into oporation has boen
postponed for six months.”

INCHCAPE CONFERENCE,
The Hon’ble Mr. Gokhale: ‘ My Lord, I beg to move—

that this Council recommends to the Govornor General in Council that all papers and

¢ ndence relating to the appointinent of Lorl Incheape to conduct his present inqui
into LEe Railway Admgﬁalmﬁon op}?adin, which may e in the possession of the Go\!ar:?: :

ment of India, be laid on the table of {he Conneil.

“ Hon'ble Members havo no doubt read in the papers that last month
an inquiry was held here into certnin matters connected with the Railway
Administration of this country hy Lord Incheape, with the assistance of a
Conference attended by the Chairman of tho Railway Board and othor officers
of Government on the one hand and by the Agents and some of the Directors
of the several railway companics on the other hand. Now there aro sevoral

oints connected with this inquiry which appear to be shrouded in obscurity
and need clearing up, and my objeet in hringing this question before the-
Council today is to invite the Govermment to throw what light thoy can on
those points. Ono unfortunate circinstance connected with this affair is
that the public have been left to pick up what information they could entirely
from unofficial sources, from articles and paragraphs in newspapers. JProm
heginning to end there has heon ahsolutely no offfcial statement of any kind
on the subject. Towards the end of last year, a paragraph went the ronnd
of the Press, and that was the fivst intimation we had of this inquiry, that
Lord Tnchecapo was coming out to India this colid weather to look into certain
inattors that bad avisen between the Railway Board and the Railway Come
panies. As, however, there was no official announcement of the appointment,
many of us naturally thought that the paragraph only represented am attempt on
the part of some olever journalist to anticipate events, intelligently or
otherwise. At the beginning of this ycar, however, we were told, agnin by
the ncwspapers, that Lord Inchcape had actually arrived, and later on that
he bad set about making nrranzements to hold his inquiry. Then we saw
—this too in the papers—that a Conference was held, to which I hawve already
referred—a Confercnce at which the Ton’ble Myr. Clark was present as an
intcrested wisitor and which was atlended hy the Uon'ble 8ir James Meston
with a sort of a watohing hricf on behalf of the Finance Department. Final-
ly, my Lord, we learnt yesterday from the newspapers that Lord Incheape
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had completed his labours and was going to submit his report to the Seccretary
of State by last evening's mail. ﬁow the first question that arises in this
conneotion is, why was no official statcinent oven made at any stage of these
procecdings on this subject ? Government very rightly issuc Press notes rowon
nany matters, cither to supply information orto remove misnpprehensions.
Only tho other day a Press communiqué was issued hy the Education Depart-
ment, correcting o mis-statement that harld found its way into the columns of
tho papers that out of the 50 lakhs of Imperial grant to Edncation announced
at Deolhi, 12 lakhs had been assigned to Bombay. If it was thought
nocessary to set right amis-statement of that comparatively minor charactor
by meaus of o Press communiqué, I really do not understand why no Press
communiqué was evor issued on this subjcet of Lord Incheape's inquirvy. It
cannot be snid that there was. no adverse criticism on the sui;jcct in tho Press.
8o far from -that being the case, many Indian newspapers, and at least two
Anglo-Indian papers, the Indian Daily News of Calcutta and the Zimes of
India of Bombay, had passed very strong criticism on the whole proceeding,
the criticism of the Times of Indin boing the most direct and the most puworfui
My first question, therefore, is, why was no official statement of any kind
issued at any time on the subject soas to prevent or remove misapprohensionsin
tho publio mind? My second question is, what was exactly Lord Inchecape's
position in this inquiry P "It has been suggested—I have scen it in the
papers, I think it was in the Jndian Daily News —that Lord Incheape had
come out to this country as a sort of a plenipotentiary from the 8ecrotary of
Btate ; and the T¥m-s of India spoke of Lord Inchcape's ¢ mission ’ in connection
with railway matters, The impression left on my mind, after earofully
reading what has appeared in the papers, is that Lor«fr Inchcape undoubtedly
came with a large and. undefined discretion, the terms of reference not boing
fixed and the scope of inquiry not heing sottled beforechand. Now I want to
know if this is true, and, if sn, whether any represent-n.t.ion was mado by the
Governmont of India to the Becrotmiy of State in regard to this matter. The
next question that arisesis, if Liord Incheapo really came out liko this with an
unfettered discretion, what was the position of the Government of 1ndia in the
matter? No one recognises more than [ do the importance and necessity of
Parliamen control over Indian affairs, and that contr«l, woe all sev, can be
oxercised only through thoe Minister who is responsible to Parliament for
Indin. And no one questions the Seoretary of State’s compotence to order an

inquir{ in regard to any affair connected with the administration of India.

Whgt I contend, howaever, is that such inquiry must be through the regular
channel. If a Royal Commission is appointed, the Commission would neces-

sarily report to the King; but if a Committee is appointed or an individual
deputed to make any inquiry, it is only right and pggmr that the report of
such a Committec or individual should be submitted through tho Govern-
ment of India. If what we have read in the papers be truo, namely,
that the report of Y.ord Inchcape has heen sent direct to tho SBecretary of
Stato, I wish: to ‘ask ‘why this clearly irregular procedure has been adopted ;

also if there has been any protest against this on the part of the Government

of India as a whole.—for the procedure adopted is calculated to lower the

Government of India in tho eyes of the people,-—or on the part of the Industry

and Commerce Department, or on the part of the Finance Dopartment. [ ean
call to mind threg instances where individual experts selected by tho Scoretary
of State came out to this country to adviso the Government. But thoy were

.appointed either at tho instance of the Government of India or in consultation

with that Government. Thus Sir Hamilton Frore-Smith camo out to inquire
into the condition of factories; Mr. Robertsun came out to inquire into our
Railway administration ; and Mr. Newlands came out to enquire into the work-
ing of the Telographs. But in all these oascs, though the appointment was
made hy the Secfretary of State, it was made cither at the instance of, or in
consultation "with, the Government of India; andthese individual experts
submitted tho results of their inquiry to the Government of India in the first
instance, which the Government of Indin then forwarded to the Secvetary of
State, as they always do in all important matters. I believo the forthcoming
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inquiry by Bir William Niclholson’s Conmittee will also proceed on similar
lines, und the rcrurt. will be submitted through the Government of India and
not to the Secretary of Btato dircet, 11 tho gﬂomlur of State is o send out an
officer of his own ora private individual—and Lord Incheapo is only a privaie
individual now—to make an inquiry into mattors of administvation, indepen-
dently of the Govornment of india, and if the results of such inquiry are to be
communicated direet to him, I must sny that this would he a dangerous inno-
vation, opening the door wide to serious complications, and unless o protest is
mado in {ime both by tho Governwent of India and by this Couuci] against
proceedings of this character, I am not suro that hnrm—and sorions harm—rwill
not be done in futuro even if no harm has heen donoe in the present case.

“ My Lord, there is one more point in this conncction, about which I wish
to say a word., It is & matter of common knowledge that the relations hetween
‘the Railway Board and the Railway Companics have not beon very smooth for
the past two or three years, because tho Railway Board has tried to tighten its
control over the Railwaﬁ Companivs mainly in conncetion with the growth of
working oxpenscs. Well, the Railway Board in its turn has responded to
pressure¢ put upon it, first, by the Finance Department, and, sccondly, by the
criticiems that have been offered here hy mnon-official Members in the matter.
I rcjoico that the Railway Board is now oxercising a firmer control over the
compnnies, and I earnestly hope that it will hecome even more stringont in the
future. If, however, such control is folt to he n grievanco hy the ompanies,
the proper way to deal with the grievance is to or('fer a regular inquiry into it.
Ono cannot help thinking—and I base mysclf only on what has appeared in
the papers—that the powerful Railway Companios, with their Influential
Dircctorates, and their comparatively easy access to the Becretary of State
in London, have succeeded in inducing the India Office authorities to send
out Lord Inchcape so that matters might Do made onsier for thom. Of
course I have no official authority for making this statement, hecause nothing
is known authoritatively, but this is the impression left on my mind b
all that has appeared in tho papers on the subject. Now in a matter of 1hix
kind, it is not fie interests of the Companics only that have to bo considored,
hut the interests of the taxpayers also must be taken into account, and the
interests of the taxpayers are rcpresented in this controversy first by tho
Finance Department and next by the Railway Board. Moreover, it cannot
be said that Lord Inchcape is an cxpert in matters of railway adwninistration.
As a matter of fact, in that respect we bave nt the head of the Railway Board
o gentleman, with almost ideal qualifications, one who was an Agent of an
important railway and is now a trusted officer of Government responsible for
spending its money economically. However, whatevor may bo thought of the
‘necessity of inquiring into the matters at issuc hotween the Railway Board and
the Railway Companies, I feel hound to ray that such inquiry should not have
heen entrusted to Lord Incheape. My Lord, T refer to this aspect of the
‘question, because an important point of principle is involved in it. Lord
ncheape is the senior partner of a big commercial houso in this country, having
extensive dealings witﬂm Railway Companics. Of course everybody ‘has tho
highest respect for his Lordship personally ; aftor o most distinguished career
-as o business man in India, he rotivod to England, and there Tw was for n
number of years a member of tho Scerotary of State’s Council; he has served
the State in various capacitics with conspicuous ability, and his scrvices have
raised him to his present eminent position. No one will for a moment suggest
that such a man 18 likely to be influenced in tho recommendations thut he
would make by his business relations with Railway Companies; but there is
such a thing as an unconscious bias from which even the most eminent of men
are not free, and it is casting no refleclion on Lord Incheape to say that, as o
great business man, he is apt to be mora impressed by the importance of in-
creasod railway expenditure and the difficultics of Railway Companics than by
the necessity for those safoguards which have been devised by the Finance
Deparimont and by the Railway Board to ensure cconomic administration. If
his recommendations, thorefore, result cither in relaxing the control of the
Railway Board over the growth of working expenscs or in increasing the
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annual budget of Capital expenditure on railways, this Goancil will certninly
have very serious cause for complaint. Theve is thus room for very real -
anxioty in the public mind as to what the whole of this procceding will lead
to, and.I have brought this motion hefore the Couneil in the hope that papers
will be Jaid on the table and all doubts cleared up in the matter.”

‘The Hon’ble Mr. Mudholkar : *“ My Lord, T rise {0 support the Resolu-:
tion moved by my friend the Hon'ble Mr, Gokhale. Hon’blo Moembors must
have scon from the Agenda paper that I proposed to put oecrtnin questions in
vegard to the origin, scope, comstitution and methods of the inquiry which
Lord Incheape was deputod to make. These questions were sent so far back
as the Oth of Janunry, bhut T bheliove that a¢ they could not he put before
Council unless there was ten days’ clear notice, they wore not included in tho
Agenda paper of the 10th January, Bince iny questions were communieated
to the Logislative Department, two thinga liave happened. One is that the
Incheape Committec has lheld its sittings and finished its lnbours. Indecd, we-
arc informed that its feport has heen sent by the nail of yosterday direct to
tho Secrotary of State. _Another thing that has happened is that Mr. Gokhale-
gave notice of the Iesolution he hns just moved; and I saw in the Agenda list
which I got two doys back that it was put down for discussion and consideration

- to-day. In theso circumstanécs, it seemed to mo that the objeet I had in viow

would be botter attained if I withdrow my questions and, in speaking on the
Resolution, urged what I had to say about the extraordinary charactor of’
the procedure followed iin vegnrd to this Committee. In saying what I do,
I am only giving voico in this Council to the complaints of the public and
to tho eoxtreme dissntisfaction with which the ‘ja&)pointmcnt. conslitution and
procoedings of this Committee have been regarded by men of all classes in
tho country. It has roused indignation and alirm; and the silence which
has boon o{sov:\'ed on the subject nnd tho secrecy in which the whole thing is
shrouded have intensified popular dissatisfaction. T'he public, my Lord, haveo
every right to complain. The railways are amongst the most valuable conocorns-
of this country ; and it has every right to say that, on such important matters,
there should be no deliberations in camora, that no discussion of policy,
means or procedwre should be conducted without a duo representation of the
eople and that persons qualified to sa)en.k are heard. In the casc of this
mmittee, thc general bewilderment hns been increased by the conflicting:
staternents which have: been put forward at different times. Wo were told
in the beginning that Lord Inchcape’s mission wasin connection with the
complaints of Railwny Companics about tho control exerciscd over them b,
the Railway Board in Yegard to expenditure. We were also told that L.ord
Incheape wassont out because of the failure of the Government of India and the-
Railway Board to comply with the recommendations of the Committee on Indian
Railway Finance and Administration, over which he, as 8ir James Mackay,
presided four years ago. Now there can be no two opinions that both these
subjects are of the gravest importance. Yesterdny, however, wo were told that
there was o considerable misunderstanding in the whole affair, and that Lord
Inchcape only came as a sort of a concilintor and advisor in regard to certain
difficulties which have arisen between the Rai)way Companics and the Railway
Board, and between different Railway Companics, and that it was after all
rather matters in -the nature of details with which he had to deal. -
It is difficult to reconcile these statoments. And in regard to the
scoond, the first thing that strikes one is its belated character,
Tf the scope of the DMission was of such a limited character and
so harmless, why was it wot so stated at the very beginniug ?
‘Why were not th¢ tevms of reference published? What harm was there in
conducting the inquiry publicly? Another thing to be noted is that the-
version which assigned a large scope to this Committeo not only held the field
unchallenged for several weeks, but derived considerable support from quarters.
prosumably well-informed. There is, first of ull. a special articlo in tho Iondon
Temes of the 6th Decombér. Then at the half-yearly meeting of the Great
‘Indian Peninsula Railway Held about the snno time, tho Chairman, Colonel .
Tircbrace, roferred to ¢ tho drhstie orders of the Governinent of Indin issued.



INCHCAFE CONIERENCE. 106
[23rp PrsRvARY 1912.] (L. Andhollar.)

in 1909 under which they were compelled to reduse expenditwre so sar
as possible in anticipation of diminishod earnings in the Indian Budget. These
orders coupled with othors also practieally took away from the London Boards
of the Indian LHailway Companics most of the powers with which the Seerctary
of Btate for India had only shortly before invested thom. In common with
the other Companics, they had strongly protested againat these orders with the
result that the Sceretary of Stale for India had arranged #ar a Conference to
he asscmbled at Caleubtn at which the various Chairmon of the railways were
juvited to be present.” Itemarks of a similar character weve made ot the
half-yoarly meoting held in Decombor by the Bombay, Baroda and Contral
India Railway andthe Enst Indian Railway Companies also.  People, therefore,
still rofused to Dlelieve in this helated protostation of the Conference being
‘& weelittle thing.’

“Therc is an impression, my Lowl, that tho Committee was appointed hy
tho Secretary of State at tho request of the Companies, and not on the re-
commeudation or initintion of the Government of Indin or even with their
co-operation. We are unable to say how far this impression is corrcet. I am
only giving voice fo the impression which exiss in the country. It is clear
that the Governmeont of Indin hil no hnnd in the composition of the Come
mittce. Tho Committec is not to report to the CGovernment of Indin hut
diroct to the Secretary of Stato. 'Therc ariso, under these circumstances, my
Tiord, certain grave constitutional issues. Is it right on principle that the
Secretary of State should, on the complaint of some hody in Tngland, a{:point.
without referonce to tho Government of India, a Committee of this kind to
investigato into the complaints ngainst tho control oxorcised by the Railway
Boardg Was not the proper course to ask these Companies to put in their
complaints and to send these complaints on to the Government of India for
the whole Council to deal with them in the presence of hoth the sides P Tho
Government of India consists of the Governor-Genoral and the Membors of
Council, and they were certainly competont to consider whether the Railway
Board were exorcising an unjustifiable control. If the decision of the Govern-
ment of India was unpalatable to these Companies, there was another remedy

n, They could have taken the matter, as it were, hy way of appoal, to
the India Council, and there a similar proceduro could havo heen follow-
od. If it appeared to tho Secretary of State that an indepondent Committee
should be appointed, the proper mothod would have been to suggest the
course to the Government of Iundia. By the letter of the law it is true the
Becretary of State posscsses the chief power. But usage, public convenience
and official etiquette demand that he should not interfere in mattors in which
the Government of India can grant redress or take action.

“8econdly, the torms of reference should have boen published. The secrecy
which has been observed was utterly uncalled for, and it was highly unsound
and wrong in principle.

“Thirdly, the Committeo should have -included representatives of the
Indian community and of the different great interests which exist in this
country.

“TFourthly, the inquiry ought to have been made publicly, and ovidenco
of experts and informed persons invited.

“The question of railway expenditure is onein which the country ix
deeply intercsted. Tn some recent vears the working expenses over most of
the railway Jines had increased alavmingly, the inercase hoing in some cascs
as high as 10 to 15 per cenl. Tustead ol showing any nct gain, thorve wus n
net:loss on State Railways of 190 Inkhs in 19038 and of 43 lakhson guaranteod
lines. The Railway Boavd weve, undor theso eivoumstances, mornlly g‘ustiﬂc(l
in exercising their power ol control. They have donc i most valuable duty
to the publi¢, and instead of heing blamed they desorve our thanks and our
gratitude. There is another aspect of the matler also which has to he
considered, my Lord, and that is in vegard to what is eallul the ex penditure
on capital account not heing rvaised to tho extent proposed by the Mackay
Committee. Now, the Government of India have during the last six years
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which ended with 1910-11 exiondod railway communications by no less than
4,000 miles. That cannot be considered at all -a slow paco of progress, Tt is
to be rememberod that in regard to capital expenditure there are limits to
safe borrowing, and tho Government of India and tho Sccrotary of Stato’s
Council cerininly had the interests of the country in the advancement of
railway communications fully in view. And again, if there was any matter on
which the Sccretary of State wanted information, the proper procedure would
have been to appoint a Committee in consultation and in co-operation with the
Government of India. Increase of tho railway debt means also a further
increase of taxation on the people, and that is o matter in which the peoplo have

roat intorest, and it is very curious that in a matter in which the people are-
interested, -whether we look to the working exponses side of the question or
that in rogard to capital outlays, the people were given absolutely no informa-
tion at all of what was being done.

“My Lord, I considoer that the procodure which has been followed is not
caleculated to smooth the working of the administration or to cnable this
Council to discharge the duties which fall toit, and I therefore support
Mr. Gokhale’s motion for laying on the table the papers on the subject.”

The Hon'ble Sir Vithaldas D. Thackersey : * My Lord, I support the
Resolution that hns bheen moved by my Honble friend Mr. Gokhale. One
thing, I think, we should very clearly bear in mind, and that is that in such
matters this Council ought to stand up for the dignity of the Government of
India. But thero aro other reasons why, my Lord, I am supporting this
Rosolution. T intend to hringgforward sf\'ort.ly, perhaps within a day or two, a
Resolution on the railway policy of the Governmoent of Indin. When it was
reported in the papers that Lord Incheape was coming, it naturally occurred o
me to find out why he was coming, or whether tho Indian commercial com--
munity would get an opportunily of disoussing its scveral grievances when this
Committee is sitting. Enquiries were made and Government officers naturally
refused to give any information. Wo could get some information from
the Press, but all we could get was that he was coming; and at one

lace it was reported that even the Secretary of State’s Despatoh to the
vernment of India on this subject came just about the {ime he was going
to arrive. I do not know how far this is true, but it was reported. My
Lord, we have been waiting for n proper Committee of inquiry. I must
not’ anticipate my own speech in su]l)port of my intended railway Resolution,
but tho principal grievance is that by the present policy of the Hailway
Administration in fixing rates the Indian industries are placed at a dis-
advantage in competition with foreign articles imported. I had long talks with
the Chairman of the Railway Board, the Hon'ble Sir T. R. Wynne, who
takes keen interest in theso malters ; hut he could give me no better explana-
tion than that the Railway Board had no control over the railways when the
rates wers fixed within the, maximum and the minimuin allowed. My Lord,
if, as has been raported, Lord - Inchoape camc hore to lcssen the control of the
Railway Board, I think wo all feel that the time has come for greator control
by the Railway Board, in the interests of Indian industries and Indian
commerco. After all, my Lord, when we look “into the contracts of the
Railway Companies, what do wo find ? Considerably over 80 por cent. of the
capital 1s either guaranieed or supplied by the revenues of India; less than 20
per cent. bolong to the Railway Companies. And moro, theirinterest in the
net profits of Indian railways is limited to & per cent. of the income overand
above the minjmum fixed, while the intercst of the Government of India
is 95 per cent. 'Are we to believe that tho Railway Board, as representing
the Government! of India, should lessen the control when our interest is 95
per cont.. and leave the control in the hands of those who have the interests of
only b por cent? Tor these reasons, my Lord, I support this motion.”

The Hon’ble 8ir Cecll Graham : “ My Lord, in theabsence of knowledgo
as to what the scope of this Comunittee was, it is very hard for me to take up any
definite attitude on, this Resolution. But what I really want to do is to.
dissociate the Euvopean commercial community from the remarks which foll
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from tho Hon'ble Mr. Mudholkar when ho said that theve was gencral dis-
satisfaolion and indignation at this Committeo ever being appointed. I think
that until we know further what the Committee’s powers wero and what it had
to report on, it is impossible for us to take up any position one way or another,
cither objecting or otherwise ; but I am perfectly covtain that the commercial
community which I ropresent ave fully confident that any report made by the
Commitlee presided over by Lord Incheape must he a most business-like and
impartinl one.” '

The Hon'ble Mr. Clark: “ I must confess, my Lord, that I havo
been a good deal puzzled at tho amount ol conjecture which this Conferonce
over which Lownd Incheape  has recently presided has given riso to, but the
wording of the Resolution which has been put down te-day to somo extent
cxplains it. The Hon’ble Member speaks of (ho appointment of Lord
Incheape’s Committeo © to conduet his present inquiry info railway administra-
tion in india,” and tho Hon’ble Mr. Mudholkar in the question which he put
down'on the same subject uses practically the samo language.  Now, I quito agree
that if Lord Incheape had como out here to conduet <o large a matter as an
inquiry into the -whole railway administration of this country, and no
oflicial explanation whatever had heen given, that would have heen a very
extraordinary thing, and Ion'bic Members would have had a very good reason
for pressing Government on the subjeet.  But nothing of the kind has been done.
Thore las been no Committee, conscquontly there have heen no terms of
reference, and there has been no inquiry of any sort at all. I can oxplain the
matter ina very few words: itis a very simple onc. Certain questions
were outstanding between the Railway Boacd and tho Railway Companies.
It seemed better to the Secerctary of Stato that these questions should be dealt
with by a Conference rather than by correspondonce “‘(}lich is apt to bo prolonged.
Hon’ble Members know that tho Agents of tho Companices hero are only Agents
of their Directors at home, and correspondencu conscquently is a long business
involving constant references to London. The Secrciary of Stato therelore
thought that theso mattexs should be disoussed by a Conferenco in India.  Loxd
Incheape was coming out to India in any caso this cold weather, I beliove, and
it was arranged that he showld act as Chairman of this Conference. The
Conference consisted, as tho Hon'ble Members have said, of several Chairmen
of the Companics and of the Railway Board. “The Conforenco mct,
and discussed -the subjects at issuc with entircly satisfactory results. The
Conference was of an entircly informal nature, and the Government of India
do not think it necessary to lay nny papers on the subject upon the table
of the House. Tho Ion’hle Mr. Goklale las complained that wo did not
think it necessary to correct various' reports in the papers. I would point out
that if we are to correct all the rcmarks that get into the papers, there will
bo no end to it, and the Government of India would place itself in this position,
ihat should anything appear in the papers which is not accurato and which it
docs not corrcet, it would be innncﬂiato&y open fo attack, as wo have been to-
day, for not doing so. I would also point out that the Hon’ble Mr. Mudholkar,
as he told us himself, put down a question on the subjeet quite early in January,
and it scemed far better that any explanations that weve required should first
be conveyed in this manner to I—Ion"l;lc Members in this Council.”

The Hon’ble Mr. Gokhale: My Lord, it may appear strange to this
Council that while a Member of the Governnmient of india is prepared to—I
won't use tho word ‘ condonc,’ but I will eny nccept— what has beendone hy the
Beerctary of Stato in this matter, non-official Members should stand up and
urge the view that tho proceeding detracts frem the dignity and the position
of the Government ofPIndia. But the Hon'ble Mr. Clark bas carcfully evaded
the direct issues which I bhad put to him. What I wanted {o know was—was
the Government of India consulted hefore Lord Incheape was appointed?
Did the Government of India agrec fo the inquiry heing conducted by Lovd
Inchcape in the manner he didr  And are the Government of India prejored
to accept the position that the fecretary of State may eend cut anybedy he
likes to rake an inquiry indejendently of 1he Gevannment of Judia and to



3

108 INOUCAPE CONFERENCE.
[y, Gokhale ; Division. ) [28rn Frvruany 1912.]

send a report to himn behind tho back of the Government of India? Of course,
o report, submitted to the Government of Indin, must go to the Secrctary of
Stato in tho case of such inquirics before final orders are passed. But that is
another matter. What I objeet to is the report going divect to tho Scerctary
of Stato, for practically it means that the whole inquiry is independent of the
Government of India. If the IIon'blo Moember is prepared to accopt such a
osition for the Government, of which he is a member, all I can say is that that
18 not the position which the Govermuent of India should hold in these mattors.
As the purpose of my motion has not been mot by tho answer that the Hon'ble
Membor has given, I must press for the Resolution being put to tho vote.”

The Council divided :—

Ayes—19.

The Hon'ble Pandit Madan Mohan Malaviya, the Hon’ble Nawah Abdul
Majid, the Hon'ble Maulvi Syed Shams-ul-Huda, the Hon'ble Raja Pramada
Nath Ray of Dighapatia, the Hon’blo Maharajadhiraja Babadur of Burdwan,
tho Hon'ble Babu Bhupendranath Basu, tho Hou'ble My, Sachchidananda 8inha,
the Hon'ble Mr. Mazharul Haque, the Ion'ble Mr. S8ubba Rao, the Hon'ble
Raja of Kurupam, the Hon’ble Mr. Gokhale, the Hon’ble Mr. Mudholkar, the
Ion'blo 8ir G. M. Chitnavis, tho 1Ton’ble My, Muhammad Shafl, the Hon’blo
‘Khan Zulfikar Ali Xhan, tho ITon'ble Malik Umar Ilyat Khan, the 1lon'ble
My, Jinnali, tho Hon’ble Mr. Bhurgri, and tho Ilon'ble Bir Vithaldas D.
Thackersey.

Noes—38.

His Honour the Lieutcnant-Governor of Bongal, the Hon'ble Sir Robert
C:nrlyle, the Hon'blo Sir Harcourt Butler, the Hon'ble Mr. Byed Ali Imam, the
Hon'ble Mr. Clark, the Hon'ble SirReginald Craddock, the Hon'ble Sir G. Fleet-
wood Wilson, the Hon’ble Major General Sir M. H. 8. Grover, tho Hon'ble
Mr. Maclagan, the Hon'ble Mr. Gordon, the Hon'ble Mr. Porter, the Hon'ble
Mr. Enthoven, the Hon’ble Mr. Wheeler, tho Hon'ble Mr. Brunyate, the Hon'blo
Sir A. H. McMahon, the Hon'ble Mr. Lyon, the Hon'blo Mr. Saunders, the
Hon'ble Bir James Meston, the Hon’ble Mr. Fromantlo, the Iion’ble
Mr. Todhunter, .the Hon'ble Surgeon General 8ir O. P, Lukis, the 1fon’ble
Mr. Sharp, the Hon’bledr. Oarr, the Hon'ble Mr. Arthur, the Hon’blo Mcr. FyiTe,
the Hon'ble Mr. Mad%i, the Hon’ble 8ir C. W. N. Grahaw, tho 1lon’ble M.
Phillips, the Hon'ble Mr. Dadabloy, the Hon’ble Mr. Meypedith, tho .JIon'ble
Maung Myo, the Hon’ble Mr. Gates, the Hon'ble Mr. Slacke, tho Ion'ble
Bir Charles StewartWilson, the Hon’ble Mr. Dempster, the Ilon'ble Bir T. R.
‘Wynue, the Hon’ble Mr. Kenrick, and the Ion'ble Mr. Kestevon.

8o the Resolution was rejceted.
The Council adjourned to Monday, tho 26th February 1912,
' W. II. VINCENT,
Secretary to the Governmen! of India,

Legislative Depariment.
Cavrourra

The 29th February 1913.

8. G, I 1~No. 631 L. D.—1.3-12.—750,
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APPENDIX No. 1.

Statement showing by Hajor Ileads the Provinoial share of Revenuc carned in Berar,
Jor the years 1904-05 to 1909-10.

- (1u theumnds of rapess.)
Tunds of Revenue. 10040, | 1008.0i, | 1808-07. | 100708, | 160800 I 100-10,
Principal I1cads of Revenue : -
1. Land Revonue . 41,68 42,18 +4,61 44,12 41,88 | 42,81
1V. Stamp e e 4,45 1,00 4,35 4,02 5,41 6,03
V. Excise . - 16,35 25,23 40,78 29,38 13,24 | 1970
© VIIL Assesscd Taxos L 1,20 1,29 1,21 1,16 1,08 98
IX. Forest v e e 6,61 n 7,21 8,10 5,90 8,05
X. Registration . . . 1,08 1,23 1,06 1,80 1,38 1,46
78,20 81,70 90,28 83,07 78,08 [ 77,00
XTI Interost e 18 16 18 10 18 28
Receipts in Civil Departmants :
XVI A, Law and Justice—Courts
of Law . . . 49 43 B8 | 8] 78 7
XVI B Law and Justice—Jails . 21 22 [3 [ 4 4
XVIL Poliee . . . . 68 62 7® 76 4 6
XIX. Educatiom . . . 87 4 4 " 50 57
XX, Modisl . . d e 1 1
XXI. 8cientific and other Minor
‘ Departments . . . . 3 8 -1 | 28
: [. ) i
. 1,76 | 1,60 1,77 1,62 1,87 1,68
A
‘ Misdellanoous :
. XiII. Rocoipﬁ in aid of Super-
W annuation . N . 24 b 24 40 49 +4
i xém. Btationery and Printing 3 3 ) 8 2 2
| XXV. Missellsacous . 18 4 16 14 1 9
' 16 73 42 57 62 s
: ,qu.c:‘g ﬁllxb]ic .w“h :
" “’U le Works 21 13 18 19 22 24
x L v
i e Total 75,86 84,47 | 100,78 |- 86,8 7858 | 79,72
—— Vi '

Nolo.~The Proviacial share bas besn enfulata i scconlnnce with th o lardas of tha prosent settloment.
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Stutement ghawing by Mujor Neawds the Provinoial shuee of },1};.-':4:1‘;;'::“' ivcurred (u

Bervar, for the years 190405 to 1905- 10,
Ti s mda o F pupon,)

Haals of Expondib e, oren, | wosen Coieear, | wdnas. | awna, R
- —— : — - | .
Diroct domands on the Revanues; i | ' l[
1. Befand. and dabacks B it ik ' 1 My o
2 Assignments aned Compensa- E l : ; .
tions . . 2 EI ? 25 2 2
4 Land Umvenne . . [N S (AR . 150 1907 15,60 ; 145,01
f, Stamp= . 11 12 1 | 11 l 5 ! I
i Faeie . : E 13 5 h TR
T, Asvewnodd Taxes . . . 4 C 5 - 3 l 5
1. Forest . PIETS B ) 251 | 119 3,01 t 343
12, Registration . . + I | 51 5
18,28 I. =067 19,49 \ 2,4 20,03 2007
i I
Salaries, ete,, of Civil Depurtmonts : i |
18, Qeneral Administration . . 39 i vl 0 | 55 72 74
10A. Law and Juatice—Conrta of !
Low . . . 3,12 8,27 3,41 2,00 4,00 3,0
10T, Law anid Justice—Jails . 64 58 T2 36 40 46
20. Police G . 5,28 5,30 5481 © 650 600 | 6,8
22. Edocation . . . . 2,58 3,20 3,17 3,30 s01| #s81
23, Modieal '™ . . . 1,42 1,44 1,20 1,21 1,27 1,18
20, Scientiffic and nother Minor
Departmenta . . . 15 59 23 W 53 50
18,00 13,38 14,90 15,44 17,28 17,12
Miscellaneous Civil Charges :
20, Super tion etc,, P i 1,43 1,47 1,65 1,62 1,65 1,68
;. 0. Stationery and Printing . [} S, n 19 ) 2 2
. 32, Miscollaneons . . . 1,20 05 I 53 o} 87 (1
¢ 2,80 2,30 2,18 2,16 2,64 } 2,20
! ' —
OItinar Public Works : ‘ i : !
45, Civil Works . 0,18 g2 | 1440 | 10 879! 800
Totsl .| e 45,87 51,08 34,30 E wU 9%

N Xate.~ Tho Provineial sbare has bean calculated in avoonlanco with the ternw of the prercat settlem -
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APPENDIX No. 2.

Slatement referved o in the Hon'lle Aw. Svppa Racv's spevcis on the Nog'lle
Alr. Dadalilion's Resolution on Tnemme- 1.0, -

Grade 111,000~ 1,250.

PART TV,
-
Year. No ol Aeosen, Amount.
R
1900-01] . . . IR Skl bk
OM limit . .{mul-uc . . . a6 R,42,341
1902-03 . . . (ERUN! 0,08,700
1903-04 . . . higbis 11,57,16%
1904-05 . . . H.nds 12,47,418
19405-06 . . . G050 12,20,285
New limit . .4 1900-07 . . HIRET] 12,24,142 ~
1907-0% . bha07 11,866,376
1905-09 . . 599,724 11,901,354
L1omnan . . [T 12,204,088

¥. 6, . 1.—No, u84 L. D,—1-3-1012—~751).





